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fag g&ar/Bid Number: GEM/2025/B/6459309
feeich /Dated: 28-08-2025

fas c&aasr / Bid Document

9= fAawur/Bid Details

95 dc @9 & ad@/a3T /Bid End Date/Time

18-09-2025 18:00:00

e geld &1 ali@/a@# ™ /Bid Opening
Date/Time

18-09-2025 18:30:00

5 Queper duar (de @A H arl/@ @) /Bid Offer
Validity (From End Date)

0 (Days)

FAGA/TST W IAA/Ministry/State Name

Ministry Of Health And Family Welfare

faswar @ AT/Department Name

Department Of Health And Family Welfare

IS H AFA/Organisation Name

Food Safety And Standards Authority Of India

PRIt 1 ATAA/Office Name

Fda Bhawan

a&g Aot /Item Category

Monthly Basis Cab & Taxi Hiring Services - SUV; 2500 km x
320 hours; Local

34 3G /Contract Period

2 Year(s)

fast @ geaa taa affis eesiax (3 auf @)
/Minimum Average Annual Turnover of the
bidder (For 3 Years)

100 Lakh (s)

38/8Aa Aar F e 3nfEa fea sgwa &

ad/Years of Past Experience Required for 3 Year (s)
same/similar service
3 e & qarst & Rodr maeas 3gHa ¢/Past Yes

Experience of Similar Services required

auf & IHIHT T TANR A THATHS B FE WA & /
MSE Exemption for Years Of Experience
and Turnover

Yes | Partial | Experience - 2 year (s) | Turn over value - 50
(in lakhs)

eI & AT 31gya & auf 3K <3N’ A ge vara
&1 315 & / Startup Exemption for Years Of

Experience and Turnover

Yes | Partial | Experience - 2 year (s) | Turn over value - 50
(in lakhs)

fahar & AR 3T gFAdSi/Document required

from seller

Experience Criteria,Bidder Turnover,Certificate (Requested
in ATC),Additional Doc 1 (Requested in ATC)

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer
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{95 faawui/Bid Details

w1 3 AfagreRl g 3ues U T gFdardsi B
fafaer 3t ser A arer W FAfdEreRt R
e §7 Hed A #/Do you want to show

documents uploaded by bidders to all
bidders participated in bid?

Yes (Documents submitted as part of a clarification or
representation during the tender/bid process will also be
displayed to other participated bidders after log in)

fdz e & gHI-H qaa & U TS FeTdA
aeArh faharsit r @&l / Minimum number of

1
bids required to disable automatic bid
extension
da$ S| / Number of days for which Bid |7
would be auto-extended
fag O Ray Aerelt @fiha fhar/Bid to RA enabled | No

95 @ yaR/Type of Bid

Two Packet Bid

dehellhl Fichel & GRIT cichelichl TABIRIOT ¥
AT AT /Time allowed for Technical
Clarifications during technical evaluation

2 Days

Hedidh ugfd/Evaluation Method

Total value wise evaluation

AT A arel TaNT eEdrdsT 3T TS & /

Financial Document Indicating Price Yes
Breakup Required

ACITYT @s/Arbitration Clause No
gele Ws/Mediation Clause No

$uaSl fAeRU/EMD Detail

TsarseY da/Advisory Bank

Bank Of Baroda

suadr TfRAYEMD Amount

200000

$iidish fdavor /ePBG Detail

TsarseT da/Advisory Bank

Bank Of Baroda

required (Months).

SiiS ufaera (% )/ePBG Percentage(%) 3.00
Siafrsh fr 3marges 3@fd (AE) /Duration of ePBG 15

(a). ST &1 2t & AT STHST FT & o 19T B Ha1ad HheINT & forw [z & @y du gafda grardst vegd at 81 voeas
FSIR & IAId Had aEg3t & faw ar a2 [Tt & forw Far gerdr SuAS & e & urT §| iRt o 37 Afa F g A
aTER @M 11 §1/EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document
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for the relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and
Service Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy.

(b).3uaEr AR TUIG STATAd T, e TS I &Il &, anaeif & uay 3 gt arfgw| / EMD & Performance securityshould be
in favour of Beneficiary, wherever it is applicable.

arendt /Beneficiary :

Senior Accounts Officer

Fda Bhawan, Department of Health and Family Welfare, Food Safety And Standards Authority of India, Ministry of
Health and Family Welfare

(Senior Accounts Officer)

fasmsie1/Splitting
arelt fasrsar onay & foRar r1/ Bid splitting not applied.

THANEINS 3arel=i/MIl Compliance

TH3NMSITS 3garai=t/MIl Compliance Yes

THTHS @ie TAAdI/MSE Purchase Preference

THTHS Wi aiadl/MSE Purchase Preference Yes

1. If the bidder is a Micro or Small Enterprise as per latest orders issued by Ministry of MSME, the bidder shall be
exempted from the eligibility criteria of "Experience Criteria" as defined above subject to meeting of quality and
technical specifications. The bidder seeking exemption from Experience Criteria, shall upload the supporting
documents to prove his eligibility for exemption.

2. If the bidder is a Micro or Small Enterprise (MSE) as per latest orders issued by Ministry of MSME, the bidder
shall be exempted from the eligibility criteria of "Bidder Turnover" as defined above subject to meeting of quality
and technical specifications. If the bidder itself is MSE OEM of the offered products, it would be exempted from
the "OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. The bidder
seeking exemption from Turnover, shall upload the supporting documents to prove his eligibility for exemption.
3. If the bidder is a DPIIT registered Startup, the bidder shall be exempted from the the eligibility criteria of
"Experience Criteria" as defined above subject to their meeting of quality and technical specifications. The bidder
seeking exemption from Experience Criteria, shall upload the supporting documents to prove his eligibility for
exemption.

4. If the bidder is a DPIIT registered Startup, the bidder shall be exempted from the the eligibility criteria of
"Bidder Turnover" as defined above subject to their meeting of quality and technical specifications. If the bidder
is DPIIT Registered OEM of the offered products, it would be exempted from the "OEM Average Turnover" criteria
also subject to meeting of quality and technical specifications. The bidder seeking exemption from Turnover shall
upload the supporting documents to prove his eligibility for exemption.

5. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

6. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid document (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU. Copies of relevant contracts / orders to be uploaded along with bid in
support of having provided services during each of the Financial year.

7. Purchase preference to Micro and Small Enterprises (MSEs): Purchase preference will be given to MSEs as
defined in Public Procurement Policy for Micro and Small Enterprises (MSEs) Order, 2012 dated 23.03.2012 issued
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by Ministry of Micro, Small and Medium Enterprises and its subsequent Orders/Notifications issued by concerned
Ministry. If the bidder wants to avail the Purchase preference for services, the bidder must be the Service
provider of the offered Service. Relevant documentary evidence in this regard shall be uploaded along with the
bid in respect of the offered service. If L-1 is not an MSE and MSE Service Provider (s) has/have quoted price
within L-14+ 15% of margin of purchase preference /price band as defined in the relevant policy, then 100% order
quantity will be awarded to such MSE bidder subject to acceptance of L1 bid price. The buyers are advised to
refer to the OM_No.1 4 2021 PPD_dated_18.05.2023 for compliance of Concurrent application of Public
Procurement Policy for Micro and Small Enterprises Order, 2012 and Public Procurement (Preference to Make in
India) Order, 2017. Benefits of MSE will be allowed only if the credentials of the service provider are validated on-
line in GeM profile as well as validated and approved by the Buyer after evaluation of submitted documents.

8. Past Experience of Similar Services: The bidder must have successfully executed/completed similar Services
over the last three years i.e. the current financial year and the last three financial years(ending month of March
prior to the bid opening): -

1. Three similar completed services costing not less than the amount equal to 40% (forty percent) of the
estimated cost; or

2. Two similar completed services costing not less than the amount equal to 50% (fifty percent) of the estimated
cost; or

3. One similar completed service costing not less than the amount equal to 80% (eighty percent) of the estimated
cost.

3faRs deaar /3maasd 3er/Additional Qualification/Data Required

Fleet of owned vehicles with service provider, (Please limit the number to up to 100% of the
vehicles demanded or 30 whichever is lesser):8

Drivers on Payroll (in Numbers) (Please limit the number to up to 100% of the vehicles demanded or
30 whichever is lesser):8

Minimum years (up to 5 years) of experience in related field:3

Number (upto 100%) of vehicles demanded should have been provided in a single contract to a
government agency in the past three years:10

Number (up to 100%) of vehicles demanded should have been provided in the past 1 year to
government agencies:10

Geographic Presence in States:The service provider should have its office within the vicinity (radius) of 25 KM
from ERO, Kolkata

Rate Per Km for Extra Usage in excess of chosen package as per the Vehicle Type selected. In case
of bunch bid buyer must indicate extra KM rate for every Vehicle Type that is bunched::As per GeM
guidelines

Rate Per Hour (Inclusive of GST) for Extra Usage in excess of chosen packageAs per Gem Guidelines

Pre Bid Detail(s)

A ATl W3 g&ds1/Pre-Bid

Date and Time - Tane1/Pre-Bid Venue

FSSAI ERO, 5th Floor, Webel STP I, DN 53 Block, Salt lake, Sector-V, Kolkata

10-09-2025 17:00:00 700091

Monthly Basis Cab & Taxi Hiring Services - SUV; 2500 Km X 320 Hours; Local ( 8)

daeidh RARPAT /Technical Specifications

fdaRu1/ Specification g/ Values

&I / Core

Vehicle Type Suv
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https://bidplus.gem.gov.in/bidding/downloadOmppdfile/

fdeRu1/ Specification 4/ Values
Type of car (Please select at least || Maruti Suzuki Ertiga , Maruti Suzuki XL6 , Mahindra Scorpio , Mahindra
3 options) Bolero , Mahindra Marazzo
Usage Variant 2500 km x 320 hours
Type of Service Local
Year of Vehicle Model 2022, 2023, 2024, 2025
Km Travelled Upto 50,000 Kms
Air Conditioning Requirement A/C
Area of Operation Plains
Fuel Type Any
Us3iie /Addon(s)

3ifaf fafAf? gxardst /Additional Specification Documents

WA /Rafésr 3N /Consignees/Reporting Officer and Quantity

;FH/S.N miﬂ'a' /Consignee CIT-lT/Address / r‘l’:':“lzleerso /Additlonal
o. .
Reporting/Officer Required Requirement
700091,5th Foor, WEBEL STP Il e Duration in Months
1 Sasi Kanta Bhuyan Building, DN 53 Block,Salt 8 for which service is
Lake, Sector-V, Kolkata required : 24

ar g shdr a1 s # fw of/Buyer Added Bid Specific Terms and Conditions

1. Experience Certificate for the supply of the same to any Govt/ PSU/ any renowned private organisation
along with Supply/ Purchase Order.

2. If the agency is registered under MSME or NSIC, then EMD exemption certificate needs to be enclosed.
Generic

OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised
quantity or duration

4. Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

5. Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers




for Service Support.
6. Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

Buyer uploaded Notice Inviting Online Bid which includes Terms and Conditions will supersede the GeM SL
A and any other terms and conditions of GeM portal.

7. Buyer Added Bid Specific ATC

Buyer uploaded ATC document Click here to view the file.
8. Forms of EMD and PBG
Bidders can also submit the EMD with Account Payee Demand Draft in favour of

Senior Accounts Officer
payable at
Delhi

Bidder has to upload scanned copy / proof of the DD along with bid and has to ensure delivery of hardcopy
to the Buyer within 5 days of Bid End date / Bid Opening date.

9. Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Account Payee Demand Draft also
(besides PBG which is allowed as per GeM GTC). DD should be made in favour of

Senior Accounts Officer

payable at

Delhi

. After award of contract, Successful Bidder can upload scanned copy of the DD in place of PBG and has to
ensure delivery of hard copy to the original DD to the Buyer within 15 days of award of contract.

sedawor/Disclaimer

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqgories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

9. Mandating foreign / international certifications even in case of existence of Indian Standards without

© N o v A
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https://fulfilment.gem.gov.in/contract/slafds?fileDownloadPath=SLA_UPLOAD_PATH/2025/Aug/GEM_2025_B_6459309/CLM0010/RFP_ERO_f2f5730a-dbad-4955-bb8c1756383160458_gadmin@2.pdf
https://assets-bg.gem.gov.in/resources/upload/shared_doc/list-of-categories-where-trials-are-allowed_1712126171.pdf

specifying equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

15. Any ATC clause in contravention with GeM GTC Clause 4 (xiii)(h) will be invalid. In case of multiple L1
bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1
bidders through a Random Algorithm executed by GeM system.

16. Buyer added ATC Clauses which are in contravention of clauses defined by buyer in system generated bid
template as indicated above in the Bid Details section, EMD Detail, ePBG Detail and MIl and MSE Purchase
Preference sections of the bid, unless otherwise allowed by GeM GTC.

17. In a category based bid, adding additional items, through buyer added additional scope of work/ additional
terms and conditions/or any other document. If buyer needs more items along with the main item, the
same must be added through bunching category based items or by bunching custom catalogs or
bunching a BoQ with the main category based item, the same must not be done through ATC or Scope of
Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws /
acts / rules including but not limited to all Labour Laws such as The Minimum Wages Act, 1948, The
Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976,
The Payment of Gratuity Act, 1972 etc. Any non-compliance will be treated as breach of contract
and Buyer may take suitable actions as per GeM Contract.

This Bid is governed by the Irar=g @& 3R erf/General Terms and Conditions, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in @raA=a f@7sr 3R qci/General Terms and Conditions is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

SIH B AHT A & TS 26 & HeH 3 ARG & WY HH A AST A arel ¢ & I & Wlg W ufdey & da9
HIT & T H{H WA WS A drel &1 & Dl ¢ =X 30 AR & g & & fow g9t or3 gem 59 a8 @3 & aren
weTH Wi & o Gl @Ifds & 9T A HAT ST Bl SHH Ul B am 3R B ot e \won e S
T SHPI IUIeled o B W IHJdY P Tcehiel FHH el R B & HJHR M B Plefell HILAS & YR BN in terms

of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which shares a
land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to undertake
compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action in
accordance with the laws.

---ggarg/Thank You---
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https://admin.gem.gov.in/apis/v1/gtc/pdfByDate/?date=20250828
https://bidplus.gem.gov.in/bidding/bid/bidsla/65556291795856
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